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Part A SBI Life —Shakti Policy Document
UIN:111N0O38V03

Welcome Letter

<< Letter Reference>> Date - DD/MM/YYYY

To,

XXX
XXX
XXX

Dear Sir,

Sub: Master Policy No: xxxxxxx — SBI Life Shakti (UIN: 111N038V03)

We welcome you in the SBI Life family and thank you for your trust in our products.

Joining SBI Life family will give you access to best customer service and large range of%pro i ost of your
needs and your members’ life insurance needs.

that it is kept safely. Copy of the proposal form is also enclosed. The ber will be
dispatched to you shortly. Kindly acknowledge the receipt of the docume

Your Contact Point: For any information/ clarification, please contact:
1. Your local service branch: .........ccccccevevvveveveneenenn. OF,

2. Call us ON v or, your intermediary as mentioneg
3. In case you have any complaint/grievance, you may contact g offici o) AN

Free Look Option
I. In case if this is a compulsory scheme (where
the member to join the scheme) the option f i the Free-look period is not available with the insured
member and would be available only with the

Il. In case if this is a voluntary scheme (where th
scheme) along with the Master Policyholder, the
within 15 days from the date of reeei

for participaties”is with the member and decides to join the

or policies sourced through any channel other than
e Certificate of Insurance in case of policies sourced

he/she has the option to return the i ancedtating the reasons for objection. Any such request should
paid will be refunded through the master policy holder after

igible to join the scheme as per scheme rules mentioned in the Product Feature,
e Master Proposal Form.
ipulated format have been collected from the eligible members who have enrolled for the

ly fifled, signed by the member and witnessed.

ember as mentioned in the membership form matches with your records.

. Deduction/ Cellection newal premium is as advised by SBI Life as per renewal due dates

o Master Policy as to communicate all the members about the basic scheme rules, the risk commencement date,
the period of exclusion, grace period for payment of premium and the lapsation rules.

. Please forward the Certificate of Insurance to the respective members within 7 working days from receipt of the same at
your end.

*  We request you to kindly return the COI distribution confirmation, duly signed and stamped by the authorized signatory.

¢ The membership forms are stored and archived by you for minimum period of 10 years

. In situation where the membership form is requested by SBI Life the forms are to be submitted to SBI Life within 7 working
days

e The primary details of th

We assure you of our best services at all times and look forward to an enduring relationship.

Warm Regards,
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<< Department Name>>
SBI Life Insurance Co. Ltd.

$V
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Part A SBI Life —Shakti Policy Document
UIN:111N038V03

Policy Preamble

Welcome to youSBI Life — Shakti policy, a Non-linked, Non-Participating, Group vbderm Insurance product
with return of 50% premium on Maturity product ahdnk you for choosing SBI Life Insurance Company
Limited. The UIN allotted by IRDAI for this product 111N038V03

The information you have given in your proposalnipretails of the members provided in membershimo
other documents and declarations submitted fortigigrof insurance cover and other benefits to themivers,
form part of this contract of insurance with us.uy@olicy document, comprising this policy schedaleng with
the policy booklet and any endorsements, is evid@fithe contract. You should re carefalipjake sure
that you are satisfied with the terms and cond&iofhthe policy and that there no disereparioi¢le policy
document. Please keep these in a safe place.

If you require further information, please contastat 1800 22 909
info@shilife.co.in

Type of Intermediary

2. Name

3. Code / Branch codé
Contact Phone no.

Holder
8. Mailing Address
9. E-Mail ID
10. Nature of the Group
11. Type of Organisation

Policy Information

12. Nature of Scheme

13. Share of premium payment (for
Voluntary schemes)
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14. No. of members as on Date of
Commencement

15. Date of Commencement of Master Poli¢y
16. Minimum Entry Age

17. Maximum Entry Age

18. Maximum Maturity Age

19. Policy Term for Member

20. Premium Payment Term for Member

21. Date of Maturity for each Group Membe

-

22. Minimum Sum Assured

23. Maximum Sum Assured

24. Total Sum Assured as on Date of
Commencement

25. Premium (excluding applicable taxes)
(Rs.)

26. Applicable Taxes* (Rs.)

27. Premium Paid (including taxes) (Rs.)

28. Premium Payment Frequency 2
29. Due Date of Renewal premium for each
Group Member

30. Premium Rates per Rs. 1,
Assured (exclusive of taxes)

31. Underwriting Requireme

*Taxes as applic all be charged at a raiéietbby the Central and/ or State Government,eastipe prevalent
tax laws and are payable in addition to the premium

Exclusions & Clauses Applicable

Suicide Clause
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Signed for and on behalf &BI Life Insurance Company Limited,

Authorised Signatory

Name

Designation

Date Place ‘

<< Digital Signature >>

(Signature)

Proper Officer
We request you to read this policy schedule aloitly thie policy return your
policy document for effecting corrections.

Fhkkxkk kR kR Rk ko * End of Polic
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Policy Booklet
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With Ui, You'ra Surs

“ SBI Li:f:e SBI Life —Shakti Policy Document

Part B

Your Policy Booklet

This is your policy booklet containing the varidesms and conditions governing your policy. It sldoe read in
conjunction with the policy schedule and otherteriadocuments of your policy.

If you find any errors, please return the policy éffecting corrections.

1 Definitions

These definitions apply throughout your policy daant.

The definitions are listed alphabetically. Itemsrkea with * alongsidesare mentioned i

Expressions Meanings

1. Age* is the age in completed

2. Certificate of Insurance (COI) | the insured
features wit

3. Claimant

4. Company

5. Cover Start Date (CSD)

6. Cover End Date (CED)

7. Date of comme
policy*

spective member. This date is the same a ‘@anception”.
the date on which insured member is eligiblerdceive the maturity
benefit. Date of maturity is 5 years from the Irmwe Cover Start Date for
each member.

is the amount payable on death efitisured member.

is a document indicating any change in any of ging and conditions qf
the policy, agreed to, issued by us in writing.
is the period during which the master policyholded/ or the member has
an option to return the master policy or Certificaf Insurance as the cake
may be and cancel the contract if he/she is nadfigat with the terms and
conditions of the policy.
is the form submitted by the member declaring thetshe is in goodl
health. If Good Health Declaration is found to laésé at any time, the
insurance cover in respect of the member shall mhecwoid and the
premiums paid by the member shall be forfeitedngy@ompany.
is the period beyond the premium due date duringclvithe member’s
14. Grace Period insurance cover is treated as in-force and the reemdn pay the renew.
premium without any penalty or interest. r

of Maturity

. Endorsement

12. Free-look perio

13. Good Health Declaration
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“ SBI LE}}% SBI Life —Shakti Policy Document

INSURANCE UIN:111NO038V03
Wilth Us You're Sure
Part B
is the status of the insurance cover on the lifarofnsured member whdn
15. In-force

all the due premiums have been paid up to date.
is the person/ member in relation to whose life th&urance cover i$

16. Insured Member

granted.

is the status of the insurance cover on the lifea ohember when a dye
17. Lapse premium is not paid by the member / MPH before éhpiry of grace

period.

is an entity like NGO, SHG, Bank, NBFC, MFI, anyet organization o
association which renders services to low-inconggngat, as mentioned in
the master proposal form. MPH is also the grougiaidtnator to whom the
Master Policy is issued.

18. Master Policyholder * (MPH)

19. Maturity Benefit* is the benefit payable on thealaf maturit

20. Member* is a person of the con'stituent group : )e grant of insurance
cover and other benefits under the

21. Member Policy is the Certificate of Insurance.

22. Membership Form is the proposal form with the detai member.

the person who is namedéas the nominee in eform or
subsequently changed endorsement,, as €29 of the
23. Nominee / Beneficiary Insurance Act, 1938, as am has the right tq
give a valid dischag afdhe death of the¢
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24. Non-participating ) ditionaloant of whatsoeve

—

25. Paid up 3 , the renewal premiweme hot been paid i

=}

26. Policy anniversary
meficement is on"a8 February, the policy anniversaly
ne last date of February.

27. Policy document i policy schedule, policpklet and endorsements, if any.
28. Policy Schedule i iment that sets out ¢iald of the policy.
29.

Policy year riod between two consecutdlep anniversaries.
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30. instired member.

is the amount of money payable by the insured mermhib&PH on each
premium due date in order to keep the insurancerdovforce

is the period between two consecutive premium datesdfor regula
premium policy. Under this plan, the premium freogieis only Yearly.

is the process by which the benefits uradéapsed policy are restored.

is a 2 year period from the datéirsf unpaid premium.

is the amount of insurance cover on the life of theured Member a
mentioned in the Certificate of Insurance.

12

35. Sum assured *

is the voluntary termination of the master policgnémber policy by the
36. Surrender MPH / insured member; a surrender value will beapdg, only if eligible
and subject to the terms and conditions of thecgoli
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SBI Life —Shakti Policy Document
UIN:111N038V03

37. Underwriting

refers to the process of initial selection undestaky the Company so as
ensure suitability of the Eligible Member for inaace with regard to hi
mortality risk so as to charge appropriate premifonsghe risk posed.

to

v

38. We, Us, Our *

SBI Life Insurance Company Limited or its success@e are regulate
by the Insurance Regulatory and Development Autyofi India (IRDAI).
The registration number allotted by the IRDAI isl11

39. You, Your *

are the NGO, SHG, Bank, NBFC, MFI, any other orgation or
association named as the master policyholder.

2 Abbreviations

Col Certificate of Insurance

IRDAI Insurance Regulatory and Development Authoritynofid

Rs. Indian Rupees

SHG Self Help Group

NBFC Non Banking Financial Company

NGO Non Governmental Organisation

MFI Micro Finance Institution

UIN Unique Identification Number (allotied b product)

These abbreviations bear the meanings assi

Form 322

in the policy booklet.
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INSURANCE UIN:111N038V03

With Ui, You'ra Surs

Part C

3 Policy Benefits

3.1 Death Benefit
3.1.1 If all the due premiums have been paid, on deatth®finsured member during the policy term, we
will pay the sum assured to the nominee/ benefiaarthe legal heir.
3.1.2 If all the due premiums have not been paid,

3.1.2.1 On the death of the insured member during the greded, we pay*the sum assured to the

nominee/ beneficiary or the legal heir after dehgcthe unpai ing premium.
3.1.2.2 On the death of the insured member after the engr i ed the policy has
acquired a paid-up status; we will pay the paidsum assure ominee/ Beneficiary or

the legal heir.
3.1.2.3 On the death of the insured member after th i not acquired
a paid-up status; no death benefit will be the legal heir.
3.1.3 The maximum benefit payable by the Company un i i chemes, through a
single application or multiple applications of«san Rs. 2,00,000 under any
circumstance. In the event of there being i e same insured member,
claims will be processed in the chro i : pany and claims only up to
the aforementioned limit of Rs. 2,0 payable. All other claims will
be declined and premiums paid gslsive of applicable taxes) net of stamp duty
will be refunded without interest &
3.14 In case the insured member dies afl egliest for surrender of his insurance cover

3.2 Maturity Benefit
3.21 In case of ber till émel of the policy term, we will pay:
3.2.1.1 50% [ miums paid (exclusive of apdie taxes) provided all the premiums have

3.3
3.3.1 g fulfills the age criteria as memeid in the Policy Schedule, will have to submit a
Declaration along with the membershggmf and satisfy other underwriting

4 Premiums

4.1 Premium has to be paid in full along with the memship form.

4.2 The renewal premium has to be remitted on or bdfeg@remium due date or within the grace period.
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With Ui, You'ra Surs

Part C

4.3

The renewal premium has to be remitted even ifrérewal premium notice is not received. There is no
obligation on our part to send you the renewal jpmemnotices. We will not send any renewal premium
notices or reminders.

4.4 Taxes will be charged separately and would havkeetpaid along with the premium. All applicable texe
shall be charged at the rate notified by the S&deernment or Central Government of India from titoe
time as per the provisions of the prevalent taxslaw

4.5 If premium amount received is in excess of the igtupremium, the excess mopey will be refunded.

4.6 The premium should be paid in full always. In cabe premium amoungfreceived by us is less than the
requisite amount, it will not be adjusted until ttheficit premium is re ot liablepty any
interest on the partial premium paid by you andiherinsured member. rgetintetest faydel
payment of premium even though you and/ or theretsumember may ha amount of
premium.

4.7 You and/ or the insured member will be liable ty jpdl &pp e taxes as le e Governnaert
other Statutory Authorities from time to time.

5.1 The renewal premiums have to be pai i F of 30 days from the premium due date.

5.2 The insurance cover, in respect of the i i ated as in-force during the gracequebut
the death claim benefit will be payable su uctiogof outstanding premiums with interéstny.

5.3 If the due premiums are no expfrgrace period, the member policy, in respecthat t
insured member, will lapse.

6.1
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Part D

7 Non Forfeiture Conditions

7.1 Paid-up Value
7.1.1 The member policy in respect of any insured membiltracquire paid-up value if all the premiums
have been paid in full at least for the first twaipy years.
7.1.2 Paid-up Sum Assured will be:

7.1.2.1 Basic Sum Assured multiplied by number of instaltn@remitims™®paid divided by total
number of installment premiums payable under thenbrex ided all the premiums

have been paid in full at least for the first twaligy years j insured member.
7.1.2.2 Zero, if all the premiums have not been paid in fat the fi licy years, and hence
member policy in respect of the insured membemioagcquired i
7.1.3 Paid-up Maturity Benefit will be:

7.1.3.1 50% of the total premiums paid (exclusive premiums have
been paid in full at least for the first two poli insyred member.

7.1.3.2 Zero, if all the premiums have not been=paid i t two policy years and
hence member policy in respect 0 d a paid —up value

7.1.4 The member may terminate his/ i i the date of maturity by

7.2  Surrender
7.2.1  The insured member may surrenge

7.2.2

8.2 The revival period is 2 years from the due datfrstf unpaid premium.
8.3 The revival will be considered on receipt of writtgpplication from you or the insured member.
8.4 The member will have to submit Good Health Declaratand satisfy other underwriting requirements, if

any. We may accept or reject the revival request. WMl inform you about the same. Revival of the
policy/insurance cover is not effective unless yeceive a written communication from us statingghme.
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Part D

8.5 All the outstanding premiums which have not beeid paring the revival period will have to be paidrag
with interest. If at the time of revival, an exfpeemium is charged, you and/ or the member will fFeat
extra premium to revive the policy.

8.6 The interest rate charged will be the Repo Rat®ra®April 1 every financial year + 250 basis points
compounded half yearly.

8.7 Revival will be allowed prior to the policy matuyritiate, subject to board approved underwritinggyodind
with interest, as applicable.

9 Claims

9.1 Death claim
9.1.1 The nominee/ beneficiary or the legal heir shountidrnate the death of th r in writing,
stating at least the Customer ID or SHG accountl

9.1.2  We will require the following documents to proc

9.1.3  The claim documents should be
SBI Life Insurance Compan
7th Level (D Wing) & 8th Le
Tower 2, Plot No. R-1, Sector
Nerul Node, Navi
Dist. Thane,

9.1.4 Claim under the policy us wijiftia days of date of death.

9.1.5 However, without prejudice,.i lay irirrdtion or submission of claim documents beyond

document othie Statutes, We, at our sole discretion, may coado

issibility or otheewof the claim, if such delay is proved to be for

9.3 Surrender
9.3.1 The insured member may request us for surrendérgidner policy in writing.
9.3.2 We will require the original Certificate of Insu@mand discharge form to process the surrender
9.3.3  We will pay the surrender value to the insured mengrovided the policy has acquired any surrender
value as per the terms and conditions of the politycase the member policy does not acquire any
surrender value, nothing shall be payable on sdeeaf the policy.
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Part D
9.3.4  Once we receive the request for surrender fronintigred member, all the benefits under the member
policy including the death benefit shall cease ftbmdate of payment of surrender value by us.

10 Termination

10.1 Termination of the member policy in respect of insted member:
The insurance cover and other benefits, in respieaty insured member, will ter
following:
10.1.1  On expiry of the policy term of the member
10.1.2 On termination of the Master policy (please ref@r2}
10.1.3 on date of death of the insured member
10.1.4 on date of termination of cover in respect of teured member, for an
10.1.5 on date of expiry of the grace period if the mengadicy has not acquire
10.1.6 the date of payment of surrender value
10.1.7 the date of refund of premium as per free-lookcedla
10.1.8 onthe expiry of the revival period, if the duemiem is n
10.1.9 in case of compulsory schemes, where t i

inate at the eatl@ the

10.2 Termination of the Master policy: The
at any time by giving 3 months notice
10.2.1 The Master Policy shall terminate
10.2.1.1 on the date of refund of
Policyholder.

10.2.1.2 on the dat

10.2.2 On the te

10.2.3 On the term

inue till the @ate of maturity of the membeligp or till the date of surrender of the member
policy, whichevetiis earlier, subject to receiptatifthe due premiums in respect of respective nemb

11 General Terms

11.1 Policy Alt

Increase or decrease in the sum assured is nateglln the member policy.

11.2 Payment of Benefits
Payment of any benefits under this master poli@jldie made to the insured member or his/ her neetin
beneficiary or legal representative even if theqeteeis sent to the master policyholder for admiatste
convenience or through any other electronic modpayiment to the specific bank account of the irgure
member.

11.3 Free-look period
11.3.1 If the scheme is compulsory -
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Part D
11.3.1.1 You, i.e., the master policyholder will have 15 sldgr polices sourced through any channel

other than Direct Marketing and 30 day for polisesirced through Direct Marketing channel
from the date of the receipt of this policy docutninreview its terms and conditions. If you
are not satisfied, you can return the policy stathre reasons for objection.

11.3.1.2 Free Look Period Option is not available to theivitthial members in Compulsory Schemes,
where the premium has been borne by you.

11.3.2 If the scheme is voluntary —

11.3.2.1 The Insured member will also have Free Look Pe@ption . The Insured member will have

15 days for policies sourced through any chanrtedrathan Direct Marketing and 30 days for

certificate of insurance stating the reasons fgeaton.
11.3.3 We will then refund the premiums paid after decugtihe stamp du ifcurred ingespect of the

member(s).
11.3.4 The Master Policy Holder or the Insured Member cdl i ce cancelled.

11.4 Suicide exclusion

11.4.1 If the insured member, whether sane or i i i ithi year from the date of
commencement of risk or from the date i he member shall not be
payable. In such event, 80% of the p te of death or the surrender
value as available on the date of d able to the nominee or thelle

representative.

11.5 Policy loan
Loan facility is not availab,
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Part E

Part E

12 Charges

12.1Being a non-linked product, there are no explibérges under this policy.
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Part F
Part F

13 General Terms — Miscellaneous

13.1  Notices
13.1.1 No premium naotices shall be sent either to the BtaBolicyholder or to the Individual members. Non-
receipt of renewal premium notice shall not be ptak as a ground for non-payment of renewal

premium.

13.2  Nomination
13.2.1 The member may, when effecting the insurance caveat

death of the insured member.
13.2.2 The member may cancel or change the existing
13.2.3 The nomination should be registered in our rectvdaal
13.2.4 For complete details about nomination, ple
amended from time to time.
[A leaflet containing the simplified version o
reference.]

13.3 Assignment
Assignment as per Section 38 of th 8 asamended from time to time. However,

assignment of your master policy or the

[A leaflet containing the simpli i s of Section 38 is enclosed as Annexlirdof
reference.]

13.4 Non—disclosure

or cancel your pglicy as applicable subject to phavisions of section 45 of the Insurance, 1938 as
time to time and no benefit undeptiliey is payable.

the claim under your policy andr fcancel your policy on the grounds of fraud, we

e premiums received under your gpkind we shall not entertain any claim under your

13.4.

13.4.4 udiate death claim and / or cancel yodicgan any grounds other than fraud, we may pay
such amounts as are payable under the policy duioj¢he provisions of Section 45 of the Insurance
Act 1938, as amended from time to time.

[A leaflet containing the simplified version of thgrovisions of Section 45 is enclosed as Annexuirfor

reference.]
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Part F

13.5 Misstatement of age
13.5.1 If we find that the correct age of the insured memis different from that mentioned in the
membership form, we will check their eligibility fothe basic life cover as on the date of
commencement. If the age stated is incorrect amdntbmber is:
13.5.1.1 Eligible to be covered as on the date of commenoewfaisk,
13.5.1.1.1 If the correct age is found to be higher, you ardthe insured member will have to pay
the difference in premiums along with interest lolase the company’s prevalent norms
which may change from time to time.
13.5.1.1.2 If the difference in premium and the applicableipest i
member’s insurance cover and pay amount as
Insurance Act, 1938; as amended from time to ti
13.5.1.1.3 If the correct age is found to be lower, we willured the
interest.
13.5.1.2 If the revised correct age of the insured m i i gible for the

t paid, we will terminate the
rispwos ob, Section 45 of the

termination.
[A leaflet containing the simplified version of i ist enclosed as Annexurton
reference.]

13.6 Participation in profits
Your policy does not participate in our p

13.7 Taxation
You and/ or the memiser leable taxes at a rate as notified by the State

13.8

13.9

changed address communicated to us subsequently.

13.10.3 You should also communicate with us in writing adeliver the correspondence by hand, post,
facsimile, e-mail or any other approved mode.

13.10.4 You should address all your communication to:

SBI Life Insurance Company Limited,

Central Processing Centre — Group Operations Dmegait

7th Level (D Wing) & 8th Level, Seawoods Grand Caht

Tower 2, Plot No. R-1, Sector 40, Seawoods,
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13.10.5
13.10.6

13.10.7

13.10.8

Form 322

ith Uie, You'ra Surs

Nerul Node, Navi Mumbai - 400 706

Dist. Thane, Maharashtra

Phone : 022 - 6645 6000

E-mail: groupops@sbhilife.co.in
It is important that you keep us informed of yobhanged address and other communication details.
Where the Certificate of Insurance is being issbhgdhe Master Policy holder, we shall have the
authority to conduct surprise checks and inspeat ymoks and records, to ensure that the books are
correctly maintained and appropriate premiums amegocollected.
Non-adherence to any regulation may lead terminaticthe contract. In such a scenario, the member
cover may continue at our discretion.
We are not liable to send any premium notices etthgou or to any i
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14 Complaints

14.1 Grievance Redressal procedure

1411
14.1.2
14.1.3

14.1.4

14.1.5

14.1.6

14.1.7

Form 322

If you have any query, complaint or grievance, yoay approach any of our offices.

You can also call us on our toll-free number180®@20 (9a.m. to 9p.m.).

If you are not satisfied with our decision or hana received any response within 10 working days,

you may write to us at:
Head — Client Relationship,
SBI Life Insurance Company Limited
Central Processing Centre,
7th Level (D Wing) & 8th Level, Seawoods Grand Celt
Tower 2, Plot No. R-1, Sector 40, Seawoods,
Nerul Node, Navi Mumbai - 400 706
Dist. Thane, Maharashtra
Telephone No: 022 — 6645 6241
Fax: 022 — 6645 6655

Email Id: info@sbilife.co.in

If you are not satisfied with the g eive a responSe from us within 15 days, yoy ma
approach the Grievance Cell of thie and Development Authority of India (IRDAI)
on the following contact details:

yh theegrated Grievance Management System
RDAI Grievance Call Centre (IGCC) o@LL

In case you not satisfied with our decisiom e issue pertains to provision 13 of the Inscean
udsm ules, 2017, you may approach the Inse@mbudsman. You can lodge the complaint

mentioned in the section ‘Relevant Statutes’.
The address of the Insurance Ombudsman and theahtmuOmbudsman Rules, 2017, are, available
on the website of IRDAIlhttp://www.irda.gov.inand in our websiténttp://www.sbilife.co.in The
address of the ombudsman at Mumbai is:

Office of the Insurance Ombudsman (MaharashtraGom)

3" Floor, Jeevan Seva Annexe,

S.V. Road, Santa Cruz (W),

Mumbai — 400 054.

Telephone No.: +91 — 22 — 2610 6928
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Fax No. : +91 — 22 — 2610 6052
E-mail: ombudsmanmumbai@gmail.com

14.1.8 We have also enclosed a list of addresses of insarambudsmen.

List of Ombudsman

15 Relevant Statutes

151

15.2

15.3

154

Governing laws and jurisdiction
This is subject to prevailing Indian Laws. Any digp that may arise in co i i i alshbject
to the jurisdiction of the competent Courts in budi

Section 41 of the Insurance Act 1938 as amended fndti
(1) No person shall allow or offer to allow, eithdirectl
take or reew or continue an insurance in respect Q r property in India, any
rebate of the whole or part of the commission pe/aba igm shown on the pphoy

Provided that acceptance by an insur immigsioonnection with a policy of life insurance
taken out by himself on his own life s be acceptance of a rebate of premiumnatitlei

meaning of this sub-section if at the ti
conditions establishing that he is a bona ployed by the insurer.

(2) Any person making de i i isions of this section shall be liable to agdey

ent Authority of India At999;

| repudiation of claims Ietlife insurer, General insurer or the health iiasu

mium paid or payable in teofrissurance policy;

ion of policy terms and condgiahany time in the policy document or policy caat;

(e) legal construction of insurance policies irfaoas the dispute relates to claim;

(f) policy servicing related grievances againstiness and their agents and intermediaries;

(g9) issuance of life insurance policy, general rasge policy including health insurance policy whis not
inconformity with the proposal form submitted by throposer;

(h) non-issuance of insurance policy after recefgiremium in life insurance and general insurance
including health insurance; and

(i) any other matter resulting from the violatiohpoovisions of the Insurance Act, 1938 or the tatians,

circulars, guidelines or instructions issued byllRBAI from time to time or the terms and conditsoof the
policy contract, in so far as they relate to issmestioned at clauses (a) to (f)
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15.5 Provision 14 of Insurance Ombudsman Rules, 2017

(1) Any person who has a grievance against an insonay,himself or through his legal heirs, nominee or
assignee, make a complaint in writing to the InsaeaOmbudsman within whose territorial jurisdictibe
branch or office of the insurer complained agaimghe residential address or place of residendbeof
complainant is located.

(2) The complaint shall be in writing, duly signiegthe complainant or through his legal heirs, rmaeior
assignee and shall state clearly the name andssddf¢he complainant, the name of the branch fareobf
the insurer against whom the complaint is madefatis giving rise to the complaint, supported by
documents, the nature and extent of the loss caudee complainant and the relief sought from the
Insurance Ombudsman.

(3) No complaint to the Insurance Ombudsman sleallless—

(a) the complainant makes a written representatidhe insurer named in the
(i) either the insurer had rejected the complaint;
(ii) the complainant had not received any replyhivita period of one month after t
representation; or

(i) the complainant is not satisfied with the kegiven to him by th
(b) The complaint is made within one year—

(i) after the order of the insurer rejecting thpresentation is re

(ii) after receipt of decision of the insurer whighnot to the sati

after calling for objections of the insurer agai S 6
condoning the delay and in case the delay i ndonation of delay shall be deambe
the date of filing of the complaint, for furthe i
(5) No complaint before the Insurance Ombu

*kkkk *kkhkkhhhkkkhkkhkx y Booklet *kkk *kkhkkhhhkkkhkkhhx *%
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Section 39 - Nomination by policyholder

Nomination of a life insurance Policy is as belawdccordance with Section 39 of the Insurance AB88 as amended by
Insurance Laws (Amendment) Act, 2015 dated 23.0%2The extant provisions in this regard are ds\id:

01. The policyholder of a life insurance on his olif@ may nominate a person or persons to whom maeeured by the policy
shall be paid in the event of his death.

02. Where the nominee is a minor, the policyhotday appoint any person to receive th

oney sedwyrelde policy in the event
of policyholder’s death during the minority of theminee. The manner of appointmen i

be laid e insurer.
03. Nomination can be made at any time before thirity of the policy.

04. Nomination may be incorporated in the textha policy itself or may berendorsed on th i icated to the insurer
and can be registered by the insurer in the reaetding to the policy.

05. Nomination can be cancelled or changed at iamg before policy matu
will as the case may be.

arthdr endorsement or a

rer fa insurer to be liable to such
nameceitetkt of the policy or in the

06. A notice in writing of Change or Cancellatiohnominatig
nominee. Otherwise, insurer will not be liable ibanafid
registered records of the insurer.

07. Fee to be paid to the insurer for registeringnge i 3, nomination can be sigeclly the Authority through
Regulations.

08. On receipt of notice with fee, the j i wledgement to the policdenlof having registered a
nomination or cancellation or changethe

09. A transfer or assignment made in accor
assignment to the insurer or#ther transferee sig for purpose of loan or against securityoraassignment after repayment.
In such case, the nomination ; nt of insurer’s or transferee’s or gsse’s interest in the policy. The
nomination will get revived on

12. In case nominee(s) survive person whaosésliinsured, the amount secured by the policyl Slegbaid to such survivor(s).
13. Where the policyh
a. parents or
b. spouse or
c. children or
d. spouse and children

e. or any of them

e life is insuredhnmates his

the nominees are beneficially entitled to the am@ayable by the insurer to the policyholder unigss proved that policyholder
could not have conferred such beneficial title b mominee having regard to the nature of his title

14. If nominee(s) die after the policyholder bufdse his share of the amount secured under theydi paid, the share of the
expired nominee(s) shall be payable to the heilegal representative of the nominee or holderugicession certificate of such
nominee(s).
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15. The provisions of sub-section 7 and 8 (13 ahdHlove) shall apply to all life insurance policieaturing for payment after the
commencement of Insurance Laws (Amendment) Act5201

16. If policyholder dies after maturity but the peeds and benefit of the policy has not been malim because of his death, his
nominee(s) shall be entitled to the proceeds andfief the policy.

17. The provisions of Section 39 are not applicablany life insurance policy to which Section 6Mérried Women'’s Property
Act, 1874 applies or has at any time applied exedyre before or after Insurance Laws (Amendment) 2015, a nomination is
made in favour of spouse or children or spousechildren whether or not on the face of the policis imentioned that it is made
under Section 39. Where nomination is intendedetoniade to spouse or children or spouse and chilgndar Section 6 of MWP
Act, it should be specifically mentioned on theipgl In such a case only, the provisions of will not apply.

[Disclaimer: This is not a comprehensive list of amndments of Insurance Law nt) Act, 2015 dnonly a
simplified version prepared for general information Policy Holders are advised t iginal Gzette Notification for
complete and accurate details.]
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Section 45 — Policy shall not be called in questiamn the ground of mis-statement after three years

Provisions regarding policy not being called inteestion in terms of Section 45 of the Insurance, A&38, as amended by
Insurance Laws (Amendment) Act, 2015 dated 23.G%20e as follows:

01. No Policy of Life Insurance shall be calledjirestion on any ground whatsoever after expiry yfis¥rom
a. the date of issuance of policy or
b. the date of commencement of risk or
c. the date of revival of policy or
d. the date of rider to the policy

whichever is later.

02. On the ground of fraud, a policy of Life Insuca may be called in question withi
a. the date of issuance of policy or
b. the date of commencement of risk or
c. the date of revival of policy or
d. the date of rider to the policy

whichever is later.

For this, the insurer should communicate in writtogthe insured
applicable, mentioning the ground and materialsvbitch such d

the insurer to issue a life insurance policy:
a. The suggestion, as a fact of that which is e
b. The active concealment of a fact by the insinag
c. Any other act fitted to deceive; and

red does not believe tous tr
belief of the fact;

05. No Insurer shall repudi ife i D ground of Fraud, if the Insured / betiafiy can prove that the
misstatement was true to th gigk there was no deliberate intention to supptesddct or that such mis-
statement of or suppression o i owledge of the insurer. Onus of dispngvis upon the policyholder, if
alive, or beneficiaries.

material to exgectancy of life of the insured wasorrectly made in the proposal or other documastsowhich policy was issued
or revived or insuesldd communicate in writing to the insured or leggresentative or nominee or
assignees of
is based.

07. In case repudiatio
shall be paid to the ins
repudiation.

egal represergativnominee or assignees of insured, within aopesf 90 days from the date of

08. Fact shall not be considered material unlelasta direct bearing on the risk undertaken byrikerer. The onus is on insurer
to show that if the insurer had been aware of #ig fact, no life insurance policy would have bé&sued to the insured.

09. The insurer can call for proof of age at amyetif he is entitled to do so and no policy shalldeemed to be called in question
merely because the terms of the policy are adjusteslibsequent proof of age of life insured. Sg, $rection will not be applicable
for questioning age or adjustment based on proafjefsubmitted subsequently.

[Disclaimer: This is not a comprehensive list of amndments of Insurance Laws (Amendment) Act, 2015 anhonly a
simplified version prepared for general information Policy Holders are advised to refer to Original Gzette Notification for
complete and accurate details.]
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A. Section 38 - Assignment and Transfer of InsurarePolicies

Assignment or transfer of a policy should be incadance with Section 38 of the Insurance Act, 1@8&mended by
Insurance Laws (Amendment) Act, 2015. The extaotipions in this regard are as follows:

01. This policy may be transferred/assigned, whatlin part, with or without consideration.

02. An Assignment may be effected in a policy byeadorsement upon the poli
under notice to the Insurer.

itself or by a sepairatrument

03. The instrument of assignment should indicagefaict of transfer or assignme
or transfer, antecedents of the assignee and tammich assignment js made.

éoassignment

04. The assignment must be signed by the transterassignor authorized

witness.

d attelsyedt least one

05. The transfer of assignment shall not be operas ag i otice in writagfghe transfer or
assignment and either the said endorsement oui it ) tified to be cotrey both transferor
and transferee or their duly authorised agents

06. Fee to be paid for assignment or transfer qority through Regulations.

08. If the insurer maintain usfiness, such notices shall be delivered onlii@ptace where the
policy is being serviced.

10. Before refusing to act upon endorsement, tearér should record the reasons in writing and conicate the
same in writing to Policyholder within 30 days frahe date of policyholder giving a notice of traarshr assignment.

11. In case of refusal to act upon the endorseinetite Insurer, any person aggrieved by the refusgl prefer a claim
to IRDAI within 30 days of receipt of the refusatter from the Insurer.

12. The priority of claims of persons intereste@minsurance policy would depend on the date anhwttne notices of
assignment or transfer is delivered to the insumbiere there are more than one instruments offeans assignment,
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the priority will depend on dates of delivery ofchunotices. Any dispute in this regard as to piyori
should be referred to Authority.

13. Every assignment or transfer shall be deeméd thsolute assignment or transfer and the assigne
transferee shall be deemed to be absolute assigiemsferee, except
a. where assignment or transfer is subject to ternts amditions of transfer or
assignment OR
b. where the transfer or assignment is made upon tondhat
i. the proceeds under the policy shall become payablgolicyholder or
nominee(s) in the event of assignee or transfeyi efore the insured OR

ii.  theinsured surviving the term of the policy

Such conditional assignee will not be entitled btatn a loan on pqk the policy. sThi
provision will prevail notwithstanding any law oustom having force o ch is contrary to the
above position.

a. shall be subject to all liabilities a i ansferor or assignor

c. obtain loan under theg policy
of the transferor or.assignor or

vithout obtaining the consent
aking him a ptotthe proceedings

15. Any rights and remedies of an assignee
transfer effected before commencement of the

be affected by this section. ) \n
[Disclaimer: This is not a comprehensive st of

Act, 2015 and onl
advised to refer to

A

gexs of a lifesgSurance policy under an assigriroen
dLawg(Amendment) Ordinance, 2014 shall not

b

ments of Insurance Laws (Amendment)
a simplified version preparedr fgeneral information. Policy Holders are
inal Ordinance Gagtte Nii@ation for complete and accurate details.]

e
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